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REPORT OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

_ SHRI DIPEN GHOSH (West Bengal)*

" w Madam, T beg to lay on the Table a

{ copy (mn English and Hind1) of the
Eighth Report of the Commiftee on
Public Undertakings on action taken by
Government on the recommendations
contained in thewr Fifty-seventh Report
(Eighth Lok Sabha) on Food Corpora-
tion of India—Despatches of substandard
wheat
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The question was put and the motion
was adopted.

[3 JAN. 1991]

REG. THE MEMORANDUM OF SHRI
SIMRANJEET SINGH MANN

SHRI R K DHAWAN (Andhra
Pradesh), Madam Deputy Chairman .
(Interruptions)
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“The Hindus, Muslims and the Sikhs
were the signatories to the memoran-

2

T H | TN AT AT FEET | ATIRY
g1 2 fF W omwy fade faeda )

it s state wryTceE fafre

Eul (wmem) . . fawwr @ g
fifsT
st gleasia fag wggafaar: 1

fear war @ gaw wd  wErEw
3 F 9T 9T @ TGFHL gAY
(smqert) . |
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St AW AATE WIY: TG A
Wrg!

SHRI DIPEN GHOSH (West Ben-
gal); Madam, Parhament 1s mn session.
(Interruptions)

ot g fag wggerfear:
stz fifaeet qre 98 9wd R G,
g 9T frare gr) A FNIER
o So Gre * T gl a AT,
TWH R wF@ §7 I A B,
qor ¥, saFT W qaF &7
<. . (Interruptions)

st e Watg WYL T
At ¥ gwghe fear & 0

. Wt gtavm fag wgaEtaar
et fear &7

st war MY A,
Fu oaft ggaw § f5 | (sweuw)

SHRI DIPEN GHOSH Parhbament is
in sesston Parhament should be taken
into confidence (Interruptions)

SHRI V NARAYANASAMY (Pondi-
cherry) Was the Memorandum submtted
to the BIP? (Interruptions)

st S FaR WEY A,
AW oWg & A AW T A
Y qEe ferr w0 @ OE°...
(zraet)

St gt fag uzrqarﬁar :
agrear, 7 o feAwha fag @ &
... (cTqaw) . .

SHR1 DIPEN GHOSH He is making
statements outside the Parliament House
in regard to (Interruptions)

ot SRRl WAt WigT Q|
gy Hfse, qF @Y g7 T
s

. (swaar) . ..
SHRI DIPEN GHOSH: Parliament

must be taken into confidence. Parlia-
ment is 1in session, . , (Interruptions)

SHRI VIREN J SHAH (Maharash-
tra) Mr Mathur g speaking  You

[RAJYA SABHA ]
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allowed him to complete Let him com-
plete

SHRI GURUDAS DAS GUPTA (West -
Bengal) The Primg Mimster 1s behav-
mg 1 o4 mosi mmproper way Wwe would
hike to know what has happened between
him and Mr Mann Let there be a
discussion between Mr Mann and the
Prime Mmmster 1 have no objection
But we must be allowed to have a say,

(Interruptions)

SHRY JAGDISH PRASAD MATHUR
You allowed him?

THE DEPUTY CHAIRMAN Mr
Mathur, you know that he who has got -~
a loud vowce can be heard It so
happens that he has been pleased with a
loud voice Decide between yourselves
who will raise 1t (Interruptions)  You
should ask not to disturb if others get
up Please ask them not to disturb you

Wl A 991 W9 qgred
oy WM W g q¢ 2 %
() .

ot qrase Vg sga@faa
W , T AU 1 AHT A TR
109 wEerd ¥ A% 91T oA g |
(sagere)

AT HTEW AAE AT FAEEAT,
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THE LEADER OF THE HOUSE
(SHRI YASHWANT SINHA) About the
remarks which have been made here 1
don’t think the Prime Mmmster has done
anything which 1s against the dignity of
this House  (Interruptions) The Prime
Mimster has not made any policy state-
ment outside the two Houses of Parha-
ment Let 1t be very clear 1 don't think

1t 1s the mtention of the Prime Mimster
to keep back anything from Parhament
and the people of this country The
mere fact that he has shared it with
the leaders of vartous political parties is
a syre 1ndicatton of his intent (In-
terruptions)

THE DEPUTY CHAIRMAN  Now
the matter 1s closed (Interruptions) We
are not discussing this matter 1n  the
House

SHRI GURUDAS DAS GUPTA
(West Bengal) Does he assure (In-
terruptions).
~.

THE DEPUIY CHAIRMAN 1 said
the matter is mot under discussion It is
over

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh) It appeared in the
Press. It 15 better that the Prime Minis-
ter makes a statement to clarify the posi-

tion What 13 wrong 1n that? Very
conflictng reports have come
THE DEPUTY CHAIRMAN Now,

you have had your say The Minister
reacted  (Interruptions)

st wwe qu fag () : &

i wifE ¥ owgm Ry
A @ g O WA Al o @
§ wafs R ¥ S & A A
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THE DEPUTY CHAIRMAN, That

Y Wi g Tag : gufad agaan
o9 weAw ¥/ (SRE™)

THE DFPUTY CHAIRMAN:
take your seat

Please

st Awesaw fqg: @& A
H qeaw famgr 7 T g
AT 1 qGE HAT qF  qgeTd
A T TO9Y ¥ TF qFdeT T HI
g AR A (cowuE)

THE DEPUTY CHAIRMAN Mr
Gurudas Das Gupta, please take your
seat

SHRI GURUDAS DAS GUPTA:
Madam, let me say this thing We do
not feel concerned because a discussion
has taken place between the Prime Mims-
ter and Mr, Mann We are not con-
cerned We feel that whatever mught
have been the discussion, that should be
told to the press and to the Parliament.
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[Shnn Gurudas Das Gupta]

And we beheve that through discussion
something tangible should emerge to
restore peace in Punjab

THE DEPUTY CHAIRMAN Please
sit down Now that matter 15 closed

SHRI R K DHAWAN Madam, 1
want to raise the issue of excise scandal.

THE DEPUTY CHAIRMAN Yester-
day somebody raised it

SHRI R K DHAWAN I will ex-
plam I am fully conscious of the
fact that the issue was raised yesterday
and that the issues should not be raised
agam and agamn That oposition  has
changed today m wview of Mr Madhu
Dandavate’s statement And a pertinent
point has arisen out of that statement
Madam, as you and this augunst House
know, this 1ssue of excise scandal involv-
mg crores of rupees has been engaging,
rather agitating the mimnds of all of
us The then Finance Mimster, Mr
Madhu Dandavate was pleased to make
a statement on the floor of the House
I sought certain clarifications to which
he never gave a specific reply Of
course, rather to cover up the truth, he
went on saying and trying to confuse
the 1ssue  (Interruptions)

SHRI S
Pradesh)

JAIPAL REDDY (Andhra
Madam  (Interruptions)

THE DEPUTY CHAIRMAN: Let him
fimish I will allow you I will permit
you (Interruptions) 1 will permit you

Let him fimsh
SHRI R K DHAWAN And he
tried to confuse the issue Well, it was

not surprising that whenever one tries
to hide the truth, one finds himself in
such a mess i which he found him-
self here He also backed out from his
promuse on the floor of this august
House that he was prepared to lay all
the papers on the Table of the House
which he did not do But now the
situation hag changed further The posi-
tion has become worse Mr Madhu
Dandavate has issued a statement saying

[ RAJYA: SABHA ]
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that the file was lying at his house Ths
was 1 reply to the Finance Minister’s
question that the file was received by
him on the 5th of December, and the
allegation by the Deputy Finance Minis-
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ter Mr Digvyay Singh that the parti-#

cular opinion of the Attorney-General
was mussing from the file As the hon.
Members might have observed from the
statement of Mr Madhu Dandavate, he
says that the relevant file (Interrup-
tions)

THE DEPUTY CHAIRMAN- Mr.
Reddy, I will allow youn, (Interruptions)

SHRI R K DHAWAN I am making
a very relevant point to which the hom.
Member can reply (Interruptions)

THE DEPUTY CHAIRMAN: Pleasatl

sit down Don’t interrupt

SHRI R K DHAWAN: I am making
a very relevant pomnt If I am wrong,
the hon Member can correct me Mr.
Madhu Dandavate says that the opimon
of the Attorney-General and the minutes
of the then Law Mmster were found
m his house Well, it 15 a different
matter 1f he wants to take shelter under
30 days or one month  After all, he
ceased to be a Minister on the 7th ot
November UPto 5th December, the file
was lying at his house He can justfy
it under the garb of 30 days But the
pomnt is, as the hon Members are aware,d
whenever an opmmon of the Attorney-
Gemneral is sought, the whole file is sent
to him He cannot give his opinion,
not based on papers So, when all the
papers, when the whole file was sent to
him, the Attorney-General must have
given his opmion  That file must have
gone to the Finance Minister It is very
hkely that the file was kept back
through an oversight at his house But
the pertinent point is how is it that this
opmmon of the Attorney-General and the
comments of the Law Minister thereon
got separated form the file? In other
words, it proves the allegation of the
Deputy Finance Minister that the opinion
of the Attorney-General was missing
from the file Mr Madhu Dandavate
further goes on to say that a copy of this
was available with the Revenue Secretary.

. |
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If the opinion was sent to him in a sepa-
rate cover, without the relevant filte, how
a copy of it was retalned. So, either
what Mr, Madhu Dandavate is saying is
not true or what the Revenue Secretary is
saying 7 not «me.  AM shese facls can-
not be brought to light; they will never
see the light of ey until and ualess JPC
fs appointed to exwmime the whole issue,
My point is, that Mr. Madhu Dunduvate's
statement has come, He did net seply to
the clarifications I sought; he has not given
His reply to the specific charges. Now
another reveating thing has come to fight,
and therefore, only the JPC can sort vut
the problem,  Therefore, I demand, the
Congress Party demands appointment of
the JPC to go into tie whole matter.

~ SHRI & JAIPAL REDDY: Madam
Deputy Chairperson, when Mr. R, K.
Dhawan who is a vofary for morality and
purity in Indian politics has  spoken,..
(Interruptions).

SHRI S, S. AHLUWALIA: What is he
talking ebout? {Interruptions)

SHRI SURESH KALMADI (Maha-
rashtra): It is a reflection on the hon,
Member of the House.. (Interruptions).

SHRI R. K. DHAWAN: He is talking
about morality! (Interruptions). May
I remind him that he came to me for the
Rajya Sabha seat, . ({uferruptions). From
Andhra Pradesh he came .(Interrup«
tions) Mr. Reddy, you came to me, .
(Interruptions) ... Mr, Reddy, you  back
of me, And today you are talking of my
morality! You begged of me. What mo-
rality you have got, I know, This is your
morality. (Inferruptions),

THE DEPUTY CHAIRMAN: I would
request . (Interruptions), Please listen.
Just a minute,, . (Interruptions),

SHRI R. K. DHAWAN: Your morality,
Mr, Reddy, is known to me. You need
not force me to expose you further...
(Interruptions)

SHR] SURESH KALMADI: Let him
withdraw his words,

629 RS9
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SHRI R. K. DHAWAN: You are talk-
ing of morality. You may teach others;
you den’t talk of morality to me, Mr,
Reddy, (Interraptions). You would know
what you told me in Hyderabad. (Inter-
raptionsy. And teday you are talking of
my morafity! Can you stand oz wyour
feet  (Interrwptioms) .

THE DERUTY CBABRMAN: I would
request hun, Members to please keep quict
T wotld suggest wien we are -diseussing
senrefliing which & a wery sezibus maiter,
and aif the Members have been raising
this issue from the previous sessiea also,
you please confine yourself to the subject
nratter,  Yomse don’t pass amy chmments,
Plense dor’t do &k, ¥ would mot alow
anybody %o ‘pass vomevus, Cltley gaed ot
bad.

SHRI 8. 8 AHLUWALIA: Dedil Is
quoting Bible,

SWRI R, K. DHAWAN: What is the
morality of fhe then Finamce  Minister?

* (Inferruptions).

SHRI M. A, BABY (Kerala): T am
on a peint of order,

THE DEPUTY CHAIRMAN: Mr

Baby, please sit down, T request you.

SHRI M, A. BABY: I shall sit down.
But T would Bike to rafse a very {mporiant
point,

THE DEPUTY CHAIRMAN: How can
you sy down and at the same time raise
w point? Please sit down,

SHRI M, A, BABY: This is very im-
portant,

THE DEPUTY CHAIRMAN- May be
But 1 am not allowing you. No.

SHRI M, A, BABY: I have the right.
This & a point of erder,

THE DEPUTY CHAIRMAN: 1 will
permit you later on, but not now.

SHRI M: A, BABY: This is regerding..

THE DEPUTY CHAIRMAN: No, I
am not allowing you. I will pot permit.
Please sit down: No point of order.
(Interruptions) 1 am not allowing any polnt
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:[Thg, Deputy Chairman] ~ A
of order. I am not allowing anybody 1
said ‘No’. (Interruptions)

SHRI V. GOPALSAMY (Tamil Nadu):
Madam, if you allow Mr. Suresh Kalmadi,
you should allow him also,

THE DEPUTY CHAIRMAN: I am
_not allowmg anybody, I only sad  that
"when we are discussing such serious mat-
_ters. We should not pals any comments,
good or bad, aga'mst anybody (Interrup-
rtons)

SHRI SURESH KALMADI: He should
withdraw what” he said. He called an hon
Meémbey “mmorel’. He should withdraw
it. It cannot go on  record. (Interrup-

. tions) He 1s casting aspersion on an hon,
Member He has used % highly  objec-
tionable word.

THE DEPUTY CHAIRMAN: Mr; Red-
dy, pleass don't say that. (Interruptions)

If he does not withdraw, it will be - ex-

punged, }

SHRI V., GOPALSAMY; What is wrong
in it?

SHRT" PARVATHANENI UPENDRA-
It 1s not unparliamentary, _({nterruptions)

SHRI M. S . GURUPADASWAMY
(Uttar Pradesh): What is objectionable in
_ that? (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Dhawan, please take your seat. (Interrups
tions) I request you to take your  seat,

" (Interruptions) Mr, Reddy, please take
your seat, (Interruptions) 1 can handle
the -sifuation. I can. contro]l everybody.
(Interruptions)

"SHRI M S, GURUPADASWAMY:
Madam, what ‘s objectionable in  that?
Pleass let me know, (Interruptions)

THE DEPUTY CHAIRMAN Please
sit down (Interruptzons) Mr Ahluwalia,
please sit down. Don't you know the
meaning of the wards ‘sit down’? (Inter-

. ~fions) Mr, Jaipal Reddy, please take your

* Seat, (Interruptions) I requested from the

{RAJYA SABHA ]
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Chair that you should confine yourself
to the matter- which 15 being  discussed,
Don’t pass any comments, good or bad,
agamst any Member.

L3

-
SHRI S JAIPAL REDDY: I did¢ not.

THE DEPUTY CHAIRMAN: Don't
dé it, It does not concern the maiter.
Therefore, either you withdraw 1it, .({In-
terruptions)

SHRI M. S. GURUPADASWAMY:
What 1s ob]ecttonab}e Madam? (Interrup-
tions) -

_THE DEPUI‘Y CHAIRMAN; He does
not want to- withdraw it. (Interruptions)

SHRL MOTURU HANUMANTHA 4
RAO .(Andhra Pradesh): Madam, Mr
Dhawan passed many remarks against Mr,
Dandavate (Interruptions)

SHRI DIPEN GHOSH: Madam, 1

. want to learn from you. (Interruptions)

THE DEPUTY CHAIRMAN: Let hm
get educated. He wants to talk to me,

SHRI DIPEN GHOSH: I want to learn
from you I have heard what Mr, Dha-
wan has said, I have heard what Mr.
Reddy has said (Interrupfionsy 1 have
gone through the book which contains the
words which cannot be used m Parha.meﬂs‘
which are called unparliamentary.

THE DEPUTY CHAIRMAN That fis
not the question :

SHRI DIPEN GHOSH: ] want to learn
from you (Interruptions)

THE DEPUTY CHAIRMAN, Mr,
Abrar Ahmed; let me handle the sitnation.
Otherwise, I will leave 1t to you. If you
are capable, do it, (Interruptions)

-
SHRI DIPEN GHOSH: | Wwant to know
which word, which he has used, eithér by
meaning or by 1mp11catxon, is unparla-
mentary?

THE DEPUTY. CHAIRMAN:._ Please
take your seat”We are not going .to

" -
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SHRI DIPEN GHOSH: T want to learn
from you whether on the floor of Parlia-
ment while speaking on an issue one can
use humour or banter. (Interruptions),

3SHRI M A, BABY: I have my point
o\f order

THE DEPUTY CHAIRMAN: Let me
* answer him first. (Interruptions) Please

take your seat

SHRI M. A, BABY: I am not a very
» loud Member of the House.

THE DEPUTY CHAIRMAN: I know,
That is why I am unhappy that if you are
discussing a matter, you should confine
yourself, . (Interruptions), -~ Please  sit

‘gown_ What is wrong with you today?

SHRI M. A BABY: Madam, I have

raised my pomnt of order first,

THE DEPUTY CHAIRMAN: Then 1
will allow everybody to raise his point of
order. I allowed him first because he had
been raising his hand for quite some time,
(Interruptions), Shri Reddy was asked as
he created the uproar over the point of
order,

SHRI V GOPALSAMY: In the yea
1990 you looked to this side and now you
are under the pressure of that side,

THE DEPUTY CHAIRMAN: No pres-

Twsure I do not yield even to your pressure.

I do not even yield to blood pressure, Do
not worry

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra)- Let me make
my point of order clear. The question of
unjust enrichment is a serious 1ssue which
5 many Members, including me, have raised
(Interruptions),

THE DEPUTY CHAIRMAN., I am
allowing you Mr, Baby (Interruptions)
Please sit down He raised his hand first
“Wou are not to tell me who should be al-
lowed when It is for me to keep the time,
not you

SHRI MURLIDHAR . CHANDRA-
KANT BHANDARE: Madam, we are all
called honourable Members because we are
all men of honour I am really pained that

[3 JAN. 1991]
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in a debate on a publi¢ issue 2 Member
should choose, to cast personal aspersions.
(Inserruptions), Of course, you cannot talk
of morality of other members I have never
done it, (Interruptions). 1 am not yielding
Let me tell these Members that they are
neither adding to the dignity of the House
nor to the dignity of the Members by low-
ering the standard of the debate in a cheap
and personal way. There is 2 bounded duty
cast on us to show minimum of respect,
minimum of regard towards each other (In-
terruptions), You please sit down. Please
ask him to sit down. I am not yielding, (In-
terruptions). May I end up by saying that
there is no greater honour for a Member
than to withdraw amy remark which has
offended another Member? Luckily that
stage has never come for me but had
there been an occasion, I would not have
hesitated to withdraw any-remark which
has offended another- Member.

SHRI M. A, BABY: Thank you very
much for having permitted me to raise this
issue Just now my hon friend and col-
league has made an observation that a
Member should not cast aspersion on an.
other Member. To that extent I totally
agree with Bhandareji, What Shri Jaipal
Reddy has done is that he paid compli-
ments to Shri Dhawan .. (Inferruptions)
. One minute, If Mr. Dhawan, Jagesh
Desaiji and others, . (Interruptions). ..
Please listen . (Interruptionsq...

SHRI V. NARAYANASAMY We don't
want  your compliments. . . (Interrup-
tions),. .

SHRI M A, BABY: Madam, if they
don’t take that as a compliment, I do not
have any objection. .(Interruptions). .

THE DEPUTY CHAIRMAN: 1 have
allowed him to speak Please let him
finish,

r te, |
SHRI M A, BABY: Madam, it was
proved  (Interruptions)., On the other

hand, when Mr, Dhawan spoke later on
.(Interruptions) . ..

SHRI MADAN BHATIA (Nominated):
Madam, he is casting a reflection on the
intelligence of the House .. (Interruptions)
.«.How can be speak?, .(Interruptions),.,



-

263 Re the Memorondum of

S4RI M. A. BABY: Madam, my point
of order &  (Interruptions)

SHRI 8. S. AHLUWALIA: He is giv-
mg a speech Madam

THE DEPUTY CHAIRMAN: Mr
Baby, I think the best thing would be
(Interi uptions) Sit down, Mr. Baby

SHRI M, A. BABY: My point of oider
18 . (Interruptions)

*THE DEPUTY CHAIRMAN: That
matter is closed. H will not go on re-
cord, Sit down If he doesn’t withdraw it,
it won't go en record—any remark

SHRI M, A, BABY: Madam, my point
of order is, when Mr, Dhawan spoke later
on, if I have heard him correctly, Mr
Dhawan said, “Mr, Jaipal Reddy does not
have the morality to stand on his own
feet® If it 1s there, it is hghly improper,
That should be removed, This is my point
of order...(Interruptions),, , One minute
Madam, everybody knows that there 1s
some physical disalulity with Mr Jampal
Reddy, but Mr, Dhawan (Interrup-
tiaus).. .

THE DEPUTY CHAIRMAN‘ Let him
speak Don’t distarb him, (Interrup-
tions)

SHRI M. A, BABY: Madam, what Mr.
Dhawan sald s highly uncivilized, . (In-
terruptions), . It was a most uncivilized
remark against Mr Jaipal Reddy. There-
fore, that particular reference should be
removed - (luterruptions) 1 want a rul-
ing on thus. (Interruptions)

THE DEPUTY CHAIRMAN 1 will
check up the record and see Now please
sit down Mr, Jaipal Reddy, please What
you wanted to say, please say. (Inter-
ruptions) .1 will look at the record

SHRI V. GOPALSAMY: That remark
against Mr Jaipal Reddy is an uncivilized
remark and it should be removed

SHRI M, A. BABY, I request Shiv
Shankerji to please (Interruptions),

[RATYA SABHA]
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SHRI R, K. DHAWAN: Madam, let
him consult the dictionary about the
phrase .

SHRI M A. BABY: I repeat my oP(e?
to Shiv Shankerji and I expect Shri Shi
Shankerj !

SHRI R. K. DHAWAN: ] repeat what ,
I said Please look at the dictionary to
see what the meaning of it is,

SHRI M, A. BABY: Madam, the physi-
cal disability of a Member should not be
made fun of

SHRI R K, DHAWAN: What it is
in the Englsh language, he should under-
stand, He should understand the phrase
(Interruptions) A

SHRI M. A BABY: It is highly im-
proper., Pt

v 1

THE DEPUTY CHAIRMAN: Mr. Baby,
please sit down, When Y gave an assurance
that T will go through the record, please
sit down, The matter is over, T will go
through the record and see. Please sit
down, :

SHRI R, K, DHAWAN; Madam, you
can send him the dictionary . .(Interrup-~
tions)

THE DEPUTY CHAIRMAN: Now (gt
matter is clesed, Yes, Mr, Jaipal Reddy
(Interruptions) . 1 think everybody should
say sorry to everybody else and let him
speak .

Mrs. Jayanthi Natarajan’ T will not per-
mit anybody. Please sit down Nobedy 15
permutted  'We have a listed business I *
am not allowing you, please, (Interrup-
tions) Please sit down.

SHRI DIPEN GHOSH: What does he

thmk of himself? What do yon think ofe
yourself?

SHRI R. K. DHAWAN He does not
know Enghsh He does not understand
English  (Interruptions) He should under-
stand the meaning of the phrase,
(Interruptions)
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SHRI DIPEN GHOSH:*

THE DEPUTY CHAIRMAN: Nothing
will go on record now,

_SHRI DIPEN GHOSH.*
F

\ THE DEPUTY CHAIRMAN: Nothing
15 gong on record. I said, “Nothing 18
going on record from now on.” I will look
into the record, what is bad and good,
Please sit down, Enough. Sit down

-

SHRI A @G. KULKARNI (Maha-
¥  rashira)*

THE DEPUTY CHAIRMAN: You
also sit down, please,

SHRI §, S. AHLUWALIA'+

“"THg DEPUTY CHAIRMAN:  Sit
down, I say please take your seat. If you
want to speak about the matfer

SHRI § S, AHLUWALIA *

THE DEPUTY CHAIRMAN. Just a
manute. It has not gone on record. There 1s
no question of withdrawal. Tt has not
gone on record, Sit down.

SHRI M.A BABY *

SHR DIPEN GHOSH:*
SHRI S. S, AHLUWALIA:*

“SHR] MADAN BHATIA:*

THE DEPUTY CHAIRMAN-‘ Please

* sit down Please take your seat. Please sit

down, 1 am sorry, I am very sorty. Please

sit down, Everybody should sit down, This
1s a serious house, the Fouse of Elders.

Nobody should speak, [ requested
everybody, every Member to confing him-
self , (Interruptions)

® Please, \Mr. Jaipal Reddy, have Some
patience with at least with the Chair. 1
said, “Have some patiénce with the
Chair,” I said, “Please sit down,”
(Interruptions)
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SHRI JAGESH DESAI

rashtra) *

(Maha-

THE DEPUTY CHAIRMAN_ Please
sit down I request yoy to sit down, Do
you want the matter to be finished or to
be comtinued? I wilj adjourn the House
if yon people behave like this

We have a very senous husiness, We
have the discussion on the communal riots.
(Inferruptions)

Please sit down, 1 think there is some-
thing wrong with you today. I request,
(Interruptionsy When the chair is on the
legs, please sif down, Ang keep quiet for
One minute, as.long as I speak At least
have this much patience witp the CHair,

When  serious matters are discussed,
why should ome make goed or bad com-
ments? Don't talk about anybody's
morality or immorality.

SHRI S, JAIPAL REDDY: Prof. Dan-
davate is not a Member of the House,

THE DEPUTY CHAIRMAN:- He was
a Minister, and in that context he is being
referred to Okay. You reply, speak what
You want to speak, but don't make any
Comments neither on the right or the left
or the from. Now finish it. That matter
is closed Nobody else should speak on
this, (Interruptions) Please sit down.

SHRI S, JATPAL REDDY: Madam De-
puty Chairman, at the outset T must make
it clear that I have not cast apy personal
aspersion, on Mr. Dhawan. I was only cal-
ling him a votary of morality and purity
in public life, (Interruptions)

THE DEPUTY CHAIRMAN: Plesse
don’t-start it-again, Mr Jagesh Desai, He
1s withdrawing #, perhaps. Mr. Yaipal
Reddy, doa't ialk of wiat happened; you
please talke from where you should talk.

SHRI §. JAIPAL, _REDDY; Madam, 1
airt talking.. , ‘ .

*Not recorded,

> -
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SHRI SURESH KALMADI: He has got
nothing to say about Mr, Dandavate.

SHRI S, JAIPAL REDDY; The hon,
Member, Mr R. K. ..,

THE DEPUTY CHAIRMAN: Now, you
don't talk about Mr, Dhawan, please,

SHR] S, JAIPAL REDDY:; I am not
goig to say a word against him,

THE DEPUTY CHAIRMAN: Mr. Ja-
(Interruptions) Please sit

pal Reddy
down, Don’t interrupt, I have not
permitted you, You please take your

seat. Mr Jaipal Reddy, you refer only
to Mr Dandavate, if you want to de-
fend him and then finish it off,

SHRI S, JAIPAL REDDY: A demand
i the House was made for an inquiry as
to what is called the excise scandal, I
have no objection to such a demand being
made, to such a demand being conceded
by the Government What I am objecting
to is the remark made by the hon, Mem-
ber on Mr D-ndavate, He charged him
with having <jught to cover up,. .(Inter-
ruptions) Let me fimsh, (Interruptions)
Please hear re  Prof, Dandavate yester~
day offered an explanation in the  other
House as a Member of the other House,
not as a Finance Mmster Therefore, any
reference to a person, who is not a Mem-
ber of this House, 1s not correct, (Inter-
ruptions)

SHRI R, K. DHAWAN: Does Mr, Jai-
pal Reddy mean to say that if Mr. Danda-
vate was 1nvolved 1n the kickbacks, he
should be forgotten and it should not be
discussed in the House because he i not
a Member_of the House. Thank you very
much for your morality,

THE DEPUTY CHAIRMAN: It is with
reference to a matter to which Mr, Dan-
davate gave an assurance in the House as
Finance Minister, not as an individual now.
As T said before, ’the matter is being raised
many times in the House and if is conti-
nuing to be raised,

SHRI M. S. GURUPADASWAMY:
Madam, may I draw your attention?
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SHRI S S, AHLUWALIA: Is he chal-
lenging the demand of JPC on the refund

scandal?

SHRI R. K, DHAWAN: He 1= not
aware of the facts even. e

SHRI S JAIPAL REDDY: I am not
being allowed to speak at all, Is  this
the manner of goings-on in the House,

Madam?

SHRI M S, GURUPADASWAMY 1
am just saying that my friend, the Finance
Mimster, has already laid on the  Tabl:
of the House some of the papers.

SHRI MURASOLI MARAN (Tamil
Nadu)- All the papers
SHRI M., S, GURUPADASWAM‘X;&

These relate to the same case,

SHRI R, K DHAWAN: No, they were
not laid on the Table.

SHRI S, JAIPAL REDDY Coming to
the question of refund, a charge was made
m 1990, when the previous Government

was in DoOwer,

THE DEPUTY CHAIRMAN  The
papers have been laid on the Table

SHRI S. JAIPAL REDDY  Madam,
kindly hear me. (Interruptions)

THE DEPUTY CHAIRMAN, No, 1
won't allow Let him finish (Imermf
tions)

SHRI DIPEN GHOSH: If they want a
JPC, they should brmg in a motion.
Papers have already been laid under item
No, 2 of the Revised List of Busmess

SHRI R K, DHAWAN: We don’t want
papers, we want all the files.

SHRI 8, 8. AHLUWALIA We dont
want papers, we want JPC on this, . ¢

SHRI DIPEN GHOSH: Then you bring
in a motion on this,

SHRI R, K. DHAWAN: He does not
know -anything.. . (Interruptions),, , .
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SHRI § JAIPAL REDDY, Madam D-
puty Chairperson, you are not listening to
me,

THE DEPUTY CHAIRMAN. 1 am
¥ listening to you. 1 am finding out the
y legality of the motion on JPC,

SHRI DIPEN GHOSH; Papers  have
already been laid on the Table.

THE DEPUTY CHAIRMAN: Does not
matter. -~ The Government has to bring
a motion but not the Members,

SHRI DIPEN -GHOSH: If the Member
wants a JPC... (Interruptio

THE DEPUTY CHAIRMAN: He made
o 3_demand already,

SHRI DIPEN GHOSH: All nght. .
(Interruptions). . . i

THE DEPUTY CHAIRMAN: Let him
finish,

SHRI-S. JAIPAL REDDY; The present
Prime Minister has made an allegation that
Rs, 10000 crores were paid by way of
refund, (Interruptions) .,

SHRI YASHWANT SINHA: If the
hon.. Member is discussing the merits of
the case, then, we must have an opportu-
» ity to dxscus; -the merits of the case,..
Unterruptions). . He has not gone into
the merits. I have been keeping quiet
all the while, I am the Leader of the
House and I am also the Finance Minister
and Mr, Jjaipal Reddy, I think, should ref-
rain from going into the memts of the
case,  He should respond to the point
which Mr. Dfiawan has made, But if
he goes into the merits of the case, then,
it will-be entirely a different matter.

SHRI S, JAIPAL REDDY: Okay, we
are ready for a debate. We are ready for
an enquiry, .{Interruptions) ,, ~ You
make false allegations.

SHRI P. SHIV SHANKER (Gujarat):
Madam, may I just make one submission?
This issue had been agitating the minds of
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all the Members here for quite a long
tume.. (Interruptions).,, It is becoming
murkier apd murkier day by day. There-
fore, why riot the Government come out
with a statement? FEither the Finance
Mifiister can make g statement first so
that we can have a debate or let us go in
for a JPC, The Government must react
to this, I request the hon. Finance
Minister to react to it .(Interruptions)...

THE DEPUTY CHAIRMAN: The Fin-
ance Minister is reacting, please.

SHRI PARVATHANENI UPENDRA:
Let the Government -erder-am enquiry,..
(Interruptions)., .

SHRI S. JAJPAL REDDY: He made a
false allegation,

SHRI PARVATHANENI UPENDRA:
Let them order au enquiry.

SHRI YASHWANT SINHA: Madam,
the problem is that as the Finance Minister
I have the responsibility flowing out of
knowledge. Mr, Jaipal Reddy has  the
advantage of ighorance. ] am  saying
with all sense of responsibnlity that the
statements that we have made, we stand
by those stafements, I stand by ° every
statement that [ have made as a Member
of Parliament and as the Finance Minister,
Let me make that very clear...(Inferrup-
rwna),.,

SHRI $, JAIPAL REDDY: I am ref’cr-
ring o your statement a5 3 Member of
Parliament.’

SHRI PARVATHANENI UPENDRA:
Let him order an  enquiry...(Interrup-
tionsy,. .

THE DEPUTY CHAIRMAN: You must
know the “corivention of this Holuse, 'When
the Leader of the Hous¢ is on his leégs;
nobody should interrupt. him: ¥~ will
not permit anybody to Interrupt him while
he 1§ speaking, whoever he might be, ..
(Interruptions)... "Pléase sit down...
(Interruptions),.: Let him speak; he is the
Leader of the ‘House, T want to uphc.d
thlsﬂﬂeameerlldOIt Let him
speak,
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SHRI YASHWANT -SINHA; Madam
Deputy Chairpesson, it was not my wish,
to react in a huff. Tt is not my siyle
either, But when I heard my colleague,
Mr, Jaipal Reddy saying that as a Menr
ber of Parliament, the presea¢t Finance
Minister and 1 made false allegafions, then,
it became umperatwve for me 10 react m
the “manmer 1n which-T have .. {Mrerrup~
tions)

SHRI S, JAIPAL REDDY: You made
allegations.

THE DEPUTY CHAIRMAN: Don't
interrupt. He is the Leader of the House,
He has a right to speak, This is the
conversion of this Howse....(Interrup-
nons) ., Did you hear me what T said?, ..
(Interruptions).,, Sit down, When the
Leader of the Houpe i on his legs, the
convention of the House i that nobody
will interrupt him and I am going to up-
hold that convention of tlus House, Every-
body, plesse lListen. -

SHR?T YASHWANT SINHA: Mnadam
Deputy Chaifpersow, I was merely saying
In réspemse 4o that, As a Finanos Minis-
ter I stand by ali that I have said as 2
Member of Parliament let there he no
doubt abeirt . Byt in order to clarify
the positiow, this Hiwse: had received a
statement from the then Finance Minisier,
I am quite willing and ready to come with
another statement hefare this, House which
will give an opportuaity to the Membem
of this House to discuss the matter and
come to their own judgement as to  who
is right- snd who 8 wrong, )

THE DEPUTY CHAIRMAN, Now the
matter is over, The mafter is closed. Mr
Jaipal Reddy; the mefter is closed. I am
not pesyuttihg amyens  Please take your
seat T allpwed-yeitl, Just a mimste, (-
terruptionsy. Wa, M. Jaipal Reddy, nothe
ing It does not matter, Thy Leader of
the Hause. has costamitbed as the Finance
Minister that' ke is coming ~ with a state-
ment.  We do not have time to wasts
any weore om this.} amsorry. (Inteyrup-
tions), It is not in order,
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SHRI JAGESH DESAI; It should be
made 1n thig Session itself.

SHRI SURESH KALMADI: It should
be 1n this Session.

SHRI P SHIV SHANKER. We would
only hke to know as to when the Finance
Minister would be pleased to make that
statement,

SHRI YASHWANT SINHA: When 1
say here and now I am ready to make
a statement, 1t obviously means that I am
willing to make the statement during this
Session of Parhiament It 1s entirely up
to the Business Advisory Committee to
fix the time for it,

THE DEPUTY CHAIRMAN: Now
that matter is closed, (Interruptions), Mr.
Salve that matter is closed,

SHRI N, K, P SALVE (Maharashtra):
Not on that matter. This is anether mat-
ter of very grievous diplomatic improprety
which seems to have been committed by
us I have been given to understand by
a very reliable source that when the Tragl
Foreign Minister landed at Palam Airport
at 5,10 pm,, there was no one from the
Minstry of External Affairs to  receive
him, I only hope I am wrong, Such an
mmpropriety, such a biatant outrage would
not be commutted by the Externat Affairs
Miunistry ¥ you know personally, Ma-
dam, you can tell us that my information
Is wrong, ~

THE DEPUTY CHAIRMAN: I as the
Deputy Chawman; do not tell things to
the House.- I have my owa- persapal in-
formation,  Let the Ministry of External
Affawrs come forward to say something,

SHRI N, K P SALVE: Let the Leader
of the House or the RExternal Affairs
Mimnister react I am not making am
alegation unwecessarily, [ will be
happy if T am tokt that my information is
wrong,

THE DEPUTY CHAIRMAN: You
check up your information, ¥ could be -
wrong.

very
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im-

Communal Situation
SHRI SHABBIR AHMAD SALARIA

(Jammu and Kaslemir): I have an

portant point

THE DEPUTY CHAIRMANM: No more
mmportant things. New we shall discuss
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